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MR CHAIRMAN The question s

“That clause 1, as smended, stand

part of the Bill”

The motion was adopted

Clause 1, as amended, was added to
the Bill
MR CHAIRMAN Then, there is an
amendment to Enactung Formula by
Shri Surendra Pal Singh
Enacting Formula

SHRI SURENDRA PAL SINGH
I move

Page 1, Line {,—

for "Twenty-third"
fourth™ (1)

substitute “Twenty-
MR CHAIRMAN The question 18
Page 1, hoe 1,——

" Jor “Twenty-third
fourth® (1)

subssitute  “Twenty-

The motion was adopted
MR C(HAIRMAN The question 1s.

“That the enactmg Formula, as amend
ed, stand part of the Bul”

Thé motion was edopted

The Enacting Fornuda, as amended, was
added 10 the Bill.

The Tule was added 1o the Bill

SHRI SURENDRA PAL SINGH: 1
to move

“That the Bill, as amended, be pas-
eif”

MR. CHAIRMAN, The question 13
wmem as amended, be pas-

The moiion was adopied
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CINFMATOGRAPH
BILL

THF DEPUTY MINISTER IN THF
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) Mr Charrman Sir, on behalf of
Shri I X Guyral, 1 beg to move

(AMFNDMTNT)

“That the Bul further to amend the
Cinematograph  Act, 1952 as passed
by Rajya Sabha, be taken imnto con
sideration ™

eThis brief Bill which 15 before the
House secks to amend the Cinematogra
phic Act mainly 1n one respect Thes
15 to brmg the provisions of the Act 1
to force in the State of Jammu and Kash
aur With this, the provision of the
Cinematographic Act will be in  force
throughout the length and bicedth of the
country

At present, the regulation of the
cinematographic exhibition 1s  carried out
under an old Act of the State Govern-
ment dating from 1933

SHRI JYOTIRMOY BOSU (Diamond
Harbour) On a point of onder I was
searching for the Act which they have
mentioned m the Bill namely, the Jam-
mu and Kashmir Cinematograph Act
1898 I could not get hoid of ths
Therefore J was unable to study the Budl,
the House 13 not prepared for this .

SHRI DHARAM BIR SINHA.
That 1s how they use i Kashmir If
it 1s translated mnto A D the year 18
1933

SHRI JYOTIRMOY BOSU
not get 1t

MR CHAIRMAN Now you try to
get it

SHRI DHARAM BIR SINHA
The Government has the active support
of the State Government of Jammu and
Kashmir 1 1ts effort to swbstitute this
old law by ome that is appheable to the
rest of India and thereby bring wwmfor-
mity all over the country Towards
this end, a Presidential Order entitled
the Constitution (Application 1o Jumowmt
and Kasbpur) Amendment Order 1973

1 could



Cinematograph
(Amda.) Bill
[$hti Dharam Bir Sinha]
bad been wsued and  published in the
‘Gazette of India, Extrsordinary, Part
I, Section 3(i), dated 24th  February

3972,  The present Bill is the link in
the chun of eaction.
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The Bill before the House is a brief
one and its provisions speak for them-
selves I would not like to take the
time of the House m elaborating them
I should mention. however, that the
opportupity provided by this Bill which
is mamwly intended for introducing thg
all-India Act into Jammu and Kashmir
is being utilised by the Government (o
mahe a minor amendment in Section 8
of the Act. This minor amendment re-
lates to the procedure in respect of rati-
fication by Parliament of the rules made
under the Act. The rationale of the
provision is very simple as it secks to
bring the procedure in line with the mo-
del procedure prescribed in this  bchalf
by Parliament. 1 need hardly add that
this amendment is a necessary and 1ca-
sonable one.

I have no doubt, Sir, that all Sections
of this House will give their support to
the Bill.

I now present the Bill for the consid-
eration of the House

MR. CHATRMAN' Motion moved:
“That the Bill further to amend the
Cinematograph Act, 1952, as passed by
Rajya Sabha, be taken into consideration.
*SHRI R, P. DASS (Krishnagar): Sir,
this small amending Bill seeks to catend
the provisions of the Cinematogriph Act,
1952 to the State of Jummu and Kashmir.

J wm unable to fully support this Bilt
because through this Bill total anar~

chy in culture and corruption that has
been let lose all over the country by the
Principal Act of 1952 is now being exten-
ded to the State of Jammu and Kashmir
also. I feel that it would have been much
better if the Cinematorgraph Act of 1952
was suitably modified and brought before
this House in a comprehensive form in-
stead of bringing this small amending Bill.
That could not much good to the country
including the State of Jar+~m and Kashmir.
Sir, the Act of 1952 has been drafted 1
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such « way that it has enabled the sprea
of many such ideas in the country through
our cmemas, which run counter to our
civibisation and cultuze. The cinema is the
most powerful mass-media and it should
not have been treated <o lightly. The im-
poriance of this media is no where re-
cognised in the legisiation, I'ven after £l
years of its enactment, the Government does
not seem to have realised the hold of the
cnema over the masses The cinema is
not just a form of entertainment lihe songs,
dances leiature etc, The impact of the
cvinma as a mass-media should be propetly
undeistood  As a 1esult of the neglect of
this aspect, many such vulgarities and inde-
cencies are allowed to be shown in the
cnemas which are not in keeping  with
our  culture, tradition, social  and
moial  values The producers dir-
ectors, the finwnciers and thove who cer-
tify a film fo1 evhibition viz, the Cencor
Board., pay scani altention to the social
and moral values of a fum icsulting m
widespread anti-cnlture  and  anti-social
contents in most film which are doing
much harm to the country. We hear much
Jiscussion is going on whether Lissing
should be all-owed in Indian films 1T see
no ground for discussing such subjects as
kissing and passiomate embracmg in pub-
lic are absolutelv contrary to our culture
and can never be peimitted in Indian
films Hardly can such vulgarities be per-
mitted in the films in the name of modern-
ism. Perhaps some affluent and sophisti-
cated people think that such things
should be permitted in the films
as they are part of their way of life R
they should not forget that in our country
80 per cent of the people live in  villages
and only 20 per cent live in cities and
towns and out of that 20 per cent also there
are labourers and factory workers and
other toling masses who do not share the
views of the so called members of the
affluent society. Many of them are either
poorly educated or not educated at all. A
huge mass of these poor, simple and il-
literate people with a different sense of
values of life visit the cinemas as their
only source of entertainment and the pro-
jection of obsocenity nudity, erime and sug-
gestive goonds of immorality etc., in the
films is having a very adveme effect oo
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* The originel speech was defivered in Bengall,
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the1 tuerds whih 18 detsmental to  the

mdiv du | and the socicty ay a whole 1he
PupPle o € pony w Jdie dugs dbu puhaps
th rulag Llas and the Government aley
wan® to  wom e thar degeneribon of
down fall as this may blunt thur strug

gle for existence and tbus the Govern-
rient ind the rcactionary  force, hope
to  bumfit from this  Althourh the
Government could have aroused their kecn

ness to shuegle and helred them to de

vijop self confidence and sclf 1o tance
through such a powerful mase madit as
films bat { wm afaid that thev are 1 luc

it to do 50 Sr an English forfmghtly
of ¢ J ittty named Ju Jawwm Ju Kian

m thur  msns dated 28 12-1872  has
stated how the censor Board 15 helping
i destroying our souety Under the
herdmg ¢orruption at the huight 1n Film
Cepsor Board they have stated that there
1 deep rooted corruption i th: Central
Board of Film Censors They v on to
Ny

The Cine film Reform Association of
India Cakutta drew the attention of the
said Board to the fact that it had been
grnt ng certificates to Films which conta:
ned 1n them very indecent and obscene sc
enes and postures and asked for putung a
chuch over such films in the intaest of the
publ¢ but all tn vain

Now there were films bems circuluted
in the market which weie highly indecent
and ubwene and agamst the  Censoring
rules some of them were namcd below

Zaroori Dn Raha Bunnad Rammur
K.a I akshman, Sahzada Bibul K1 Galiyn,
Dr X Doct Aur Dushmmm 4! Hindi
which were highlv indecent and obscene
and cemsoring rules had been thrown to
the wind pparently for au.stionable rea
sons whih demanded wmediat, € B}
quiry to locate the rel culpnts behind this
antt social game, m the mterest of the
SOCHy

1 want to subrmut Sir, that the cinse be
hipd the production and exthibition of such
obscene films 15 the Cmematograph Act of
1952  The Board of Film censors wss
canstituted upder that sct  But the method
of o t of the Chairman and other
mem of that Board 1s very faulty
Thay are either ignorant of the sitwation
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ptevading 1 the Film world or ai, relue
tant to heep themselves mformed it has
heen pomnted by the Khosla  Committee
thit most of the Charman of the Cen or
Jous or filns us this beith whi, on
tansfar from on post and before getting
ncther e du poon They utilisg this
po tin7 ¢ a pthme pla e What se1 ous
nesy mJd sneeri'y car be eapected (f them
w the mutter ot consving blws fo  pubic
oxhitr om?  lhey hardly s ¢ wmy films
unless forced to do so when some coatro
ve1sy temr tes over iy film Morcover
Sr1 1t his becn stited the Khos's Com-
mittce thit m most cases the porsonnet of
the Rer onuy \J wory Comnuttees Fxa-
miminy Commtfees ang reviewing Commit-
tees ate pooily (uc fed or cven mal edu
cated 1f this b the composition of the
examuning Committecs then theie 1 mo
wonder that all sort of indecency vulganty
and crudenuss e bong pormittid in our
films m the nyn o modermsmn  The sole
um being the cxtiachion of the maxvimum
amount of moncy from the cnema gyng
public Tke mun contents of the films
which are Box offiie Hits s sex appeal
Iims without sex glamour fall to clich
This 15 the condition today and this condi-
tion has been alloned to prevail by the
muinbers of the varions Commutices men
tioned earlier Sir c en today  these
membe s are pud Rs 10 per day as con«
veyance 1llowance If members are to
be found on 10 pa Jxy then no wonder
thit such mombers wil be from very
ordinary strata 1 boheve that the Cmemn
tograph Act of 195 i the root cause of
all these evils T will thereforr, requcst
he Munister once aram to bring forth a
comprehenstve lee Tion anstead of this
piece-meal legislation

1¢t B the shostvam ngs of the Prnci-
pil Act be removed and a1 mao lified com-
prehensive Bill brought tefore this House
This will go a long wav in 1chabditating
our film industry on the right lmes n
heepmg with our national tradition and
culture Lot the Censor Board be con-
stituted without educat.d and learned peo-
ple Then only such films will be pro-
duced which will have educntive as welt
ag entertainment vajues and our people wifl
really benefit from such films
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*SHRF M. KATHAMUTHU (Nagapat-
tiam): Mr. Charman, Sir, the Cinemato-
graph (Amendme) BY, 1972 s a small
ploce of legistation seeking tor extend the
Cinematograph Act, 1952 to the Stats of
Jammu and Kashmir and to provide for
laying before each House of Parliament
the rules made under the Act,

Though there is nothing particutarly ob-
jectionable in the amending Bill, I would
like to refer to certain wider issues of
public importance, The parent Act has
been in operation for the past 21 years.
The Government must have  definitely
gained adequate experience to understand
the drawbacks and deficiencies of  tne
parentt Act. It would have served a more
useful purpose if a comprehensive legisla-
tion for removing all the Bills of cinema
industry had been enacted by the Govern-
ment and then the approval of this House
had been sought for extending the same
to the State of Jaummu and Kashmir It
is regrettable that the Government have
ot done this thing. Instead, the Gov-
érnment are seeking the approval of the
House for extending the parent Act with
all #t3 inherent lacunae to the State of
Jammu & Kashmir.

Since 1952 many Committees have gone
into the working of the film industry and
heve made valuable and useful recommen-
dations. More particularly, the Kholsa
Committee appointed a few years back
has made many far-reaching recommenda-
tions for not only removing the ills of
the film industry but for also ameliorating
the working conditions of lakhs of work-
ers in the film industry. While replying to
the Debate on this Bill in the Rajya Sa-

friend Shri §. C. Samanta brouﬁ:t'tmrd
o Private Meniber's Bill for redressing the
woes of the cine workers and
low-puid employees in the film in-

At that tims ulso, while beseech

the Bon, Member to withdraw his
Bifl, the hon, Minister assured the Housa

that the Government themselves wohld
bring forward a legislation for the wel-
fars of the lakhs of olpe workers. So
far, nothing has been done by the Govern-
ment in fulfilment of the assurances given
to both the Houses of Parliament, but
now we are asked to ‘approve this amend-
ing Bull seeking just to extend the pareat
Act passed in 1952 to the State of Jammu
and Kashmir,

Since 1952 various rules and regula-
tions under the parent Act must have been
framed by the Government 1 need not
say that such rules and regulations are
‘he nec~+sarv accompaniment of anv Act,
which help the officials to achieve the ob-
jectives envisaged in the Act. I am at a
loss to understand the hesmitation on the
part of the Goveinment to place before
the House such rules and regufations In
fact, this House must have been given
fong time back to verify whether the rules
framed did conform to the provmsions of
the Act. Though I welcome that a pro-
vision seeking to do that in this amend-
ing Bdl has been made, I want to request
the hon. Mimster that all the rules and
regulations which have 50 far been fram-
ed by the Government under thiy Act
must be placed before the House for its
scrutiny

Now, I would in brief refer to the
chaotic situation prevailing in the film in~-
dustry. The film is a powerful mass me~
dium through which modern values of
“fc: m idcdfﬂ! and rational tm‘hhv
and revolutionary zeal to cope with the
numerouz problems of modern life could
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tation in saying that on account of such
films degradation asd decay bave set in
our society and the people of eur country
bave lost their cultural moorings. It is
high time that this trend is reversed with
the help of legislation. It must be en-
sured that the film becomes a  medium
through which faith and confidence are
restored in the minds of our people. It
must also become an instrument for creat-
ing a healthy environment for future ge-
neration I am sorry that the Govern-
ment have woefully failed to make the
best of this powerful medium for the good
of the country and for the welfare of the
masses,

Cinema industry has become the profit-
motivated mainstay of a few greedy film
magnates. It is no longer a mass medium
for the good of the public If you look
at the recent pictures, they are unrelated
to the day to day life, unimaginative in
their contents and they are just depictions
of unreal fantasies. The present Cinema-
tograph Act has no provision to say whe-
ther a particular film could bc shown to
an adult or not. There is also no provi-
sion in the Act to transform cinema into
a useful mass medium for the good of
the people. Tnspite of the fact that the
Khodla Committee recommendations ge-
nerated a good deal of debate and dis-
cussion thioughout the country. the Gov-
ernment have not yet thought it fit to
bring forward a comprehensive legislation
giving effect to the satutory suggestions of
the Khosla Committee, which will in turn
remove the ills in the industry and trans-
form it for the benefits of our people.

Before I conclude, T would just refer to
the pitiable position of the lakhs of cine
workets, Bariing the top actors and act-
resees, all others are just at the mercy of
the producers and financiers. In one
word, I can say that they are their slaves
in bopdage. I am deeply pained to say
that they have not yet been given any le-
gislative protection by the Government. I
would urge upon the hon. Minister that
he should at the earliest bring forward a

sive legislation both for regulat-
0y the cinama industry and for the good
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of the cine workers as also for the re-
moval of unsocial influence of film among
the masses,

With these words, I conclude,

it o waw faw (ITCaET)

wret wfuesrar, wEew,  gawaw &
T F uTaw ¥ oed sfr sy

LA SO R B 2 G
St weR qW AW o Amee fndrs
1972 9% 9y fa== 9T w3 a1
. Wawe gam fwar & A, Sai fr
&t w5 ewed dar st
gferr aift S reT A% oF SR A,
wavETe W7 mifadaer & g 4
Sl s 0 B
fagmamh 1w w97 &Y Afg @
oy e s gfe R
adg § W # wEEA, W S
AT THEAT g TG F AT
¥ uEEET 0¥ W I =W W &
S fgaw grt AWA ¥ SHEr &Y
TR ¥ M g Sy fr oA
F ooft gonfar axwr @ am ¥ ofc
faa § B safes wfufrm, 1952%
St widw T I FEAR JEE FEA
Fang a1 ) g 99 wER ¥ fad
HATHT & g ¥ IEF 5 fadaw qow
§ @ T § Y R FER 6 P
TrRidg & sty Trar § SR weT #)
gFeTar ¥ gArd wgmar wAT § o
W R ¥ g ¥ g wwd @
& YT gary WA gt § sgfema g gear
teifr g wgy & B gAt U A
e ¥y mwevar &1 ot frduw
¥ gror ow A syyem kR
it aw faa whalfrm, 1952 & fogk
g dav @Y w7 5 g § o) ag
wafaat #1 gdwtw siv ¥ &g
swroraa T & B wvr f Reed o
firer 3 wfnr § sy wyfoe &, o7 W)
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[ noxam fwg)
§ v fordorr & zre7 vw aw o ey
w oo @ } o e wwle Yy of
E v & st & sy frw
¥ g dx & frafamaY s wwar &Y
AT T AN W & wF fip wwlaw
sfafraw, ¥ awrte At Had ad § oo
T I Fowaioa W ot arely
Feest 1, # It ¥ it wr wqfer
&, Ta% gmarT a7 TAAY 9% wiewr 6
gfaar ster &Y @, devwar g fE W
e aw 31 Tw gvew X fishy ot
woeq 51 $1F mafe oy S wfgd
g wawd ¥ o g fadaw 3w oY
WTATERT (THAT W HEVEA T oF G
¥ ow o wf e § 4

T o F Aty
T wftr af & qaTew a3 S garT
wow gfedvw g § s gy gaar
ok smRw wenew & grw, g
genfra weft g o oo o qur
wif gk A F o W oo

SHRI C T DHANDAPANI (Dhara
puram): Mr Chairman, Sir, this Cine-
matograph  (Amendment) Bdl, 1972
serves the very same puipose which
the previous Bill did. This Bill has a very
hmited scope The measures which was
enacted in 1952 was amend in 1972
affer two decades. So, the Government
could gain much experience out of itbut
mfulmmmsmmmnm
covering & wide rauge, bringing snch mo-
ifications which could be accepted by
magy more people.

“'the choema i a powerfal and  pur-
pawiul mpdiun. of mme commusipaion.

Not only that. 1 would liks to say that
this is a Central legislation. Cloema fs
an educative medum. We heve gaken
education as a State subject, but now we
have taken the cinema #s a Central sub-
ject This country is a composite country
consisting of various cultures, languages
and habits But we have 1o take this
medium 1n a different aspect The Cen-
tral legislation will not serve the purpose
because the different attitudes of the peo-
ple of this country will show a different
thinking wn this field

In this connection, T would like to say
that this should be shifted to the State
hist and then only the State Governmeats
will go mto the detatls and will do the
needful to the people according to their
wishes and tastes

Theie were wo committces called the
Patel Commuttee constituted m 1952 'and
the Khosla Commuttec consisted m 1968
which submitted their rccommendations in
1970  But the recommendations of the
Khosla Committee have not been imple-
mented except only one and that was more
widely discussed among the youth and
somettmes among the elders also, The hon.
Deputy Mimster who 18 young might be
knowmng about that Sometimey  they
might have discussed ot privately and also
publicly

Now, about the Censor Board, the
Government have npminated certain mem-
bers to the Censor Board. 1 do not know
what s the criterion far appointing the
members to the Censor Board, The meém~
bers of the Censor Board, as my previous
speaker said here, do things according 10
the whims and {ancies of the local pegple.
For example, T want to slate one W

ment, that is, the Tamil Nadu amm
menf, constitnied a commities 1o
the mstter of the disputg between ay
and Tamil Nadu on Cayvery ‘mm,
committec was discussing certain
SR
e
og%. pernitiad to be ,in, the, fhear

%
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tres because there was a line of announce-
ment in it, namely, that the committee re-
gret to say that there was delay on the
part of the Central Government in the
case of the Cauvery water dispute. Be-
cause the committee spelt out certain
things in one sentence, the picture was not
allowed to be exhibited. I do not know
what democracy is and I do not know what
reason the Government is going to ad-
vance for this.

Thirdly, in the State Government we
exhibited certain films The theatre con-
sists. ...

MR. CHAIRMAN. How much time
would you like to take?

SHRI C. T. DHANDAPANI: Ten mi-
nutes.

GIPNDus 3331 LE~n10-3-73=1010

MR. CHAIRMAN: You may please
continue on the next day, The discussion

is not concluded. It will be taken up on
the next day.

18 hrs.

BUSINESS ADVISORY COMMITTEE
Twenty-third Report

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND):
i beg to present the Twenty-third Report
of the Business Advisory Committee,

18.01 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, February
21, 1973/Phalguna 2, 1894 (Saka).



